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&t Bal Raj Madhok (South Delhi):

Svetlana issue to be raised again and
again, allowing the other important
work to suffer,
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Mr. Speaker: No, we cannot go on
discussing it now?

Shri Guaoanand Thak.r ; ye--

Mr. Speaker: 1 have been repeated-
ly asking the hon. Member to resume
his seat. Every time the hon. Mem-
ber 1s standing up and saying some-
thing which is not proper. 1f he has
any problem to discuss, let him come
1o my chamber and discuss it. But,
without giving any notice, getting up
everyday and shouting is not proper.
He 15 2 new Member. If he has any
Erievances, I would hike to solve them,
but shouting in the House in this
manner is not proper. If he has any
problem, I would request him to meet
me in my chamber and place therm
before me,

Shri Hem Barua (Mangaldai): Are
we to understand that you want to
solve the problems of only new mem-
bers and not the problems of old
Members?

Mr, Speaker: No, not at all.
you are welcome to do that.

All of

1238 hrs.
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Avprr Rerort (PosTS AND TELECRAPES)
AND APPROPRIATION ACCOUNTS

The Deputy Prime Minister and
Migister of Finance (Shri Merarfi

Pipers Lald 2628

Datal): I beg to lay on the Table a
copy each of the following papers: —

(1) Audit Report, Posty and Tele-
graphs, 1967, under article
151 (1) of the Constitution.
[Placed in the Library. See
No. LT-204/817.]

(2) Appropriation Accounts, Posts
and Telegraphs, 1965-68.
[Placed in the Library. See
No. LT-205/67.]

OrpErs or ELEcTION COMMISSION

The Deputy Minister in the Ministry
of Law (Shri D. R. Chavan): On
behalf of Shri Govinda Menon, I beg
to lay on the Table a copy each of the
following Orders of the Election Com-
mission, under sub-section (2) of sec-
tion 11 of the Delimutation Commission
Act, 1962:—

(1) Order No. 10A published in
Notification No. S. O. 1934 in
Gazette of India dated th.
25th June, 1966, making cer-
tain corrections in the Deli-
mitation Commission’'s Order
No 10 dated the 25th January,
1866, relating to the State of
Maharashtra.

(2) Order No. 5A published in
Notification No. 8. O. 8185 in
Gazette of India dated the 17th
October, 1966, making certain
corrections in the Delimita-
tion Commission’s Order No.
5 dated the 2nd June, 18686,
relating to the State of Bihar.

(3) Order No. 5B published in
Notification No. 8. O, 36801 in
Gazette of India dated the
26th November 1866, making
certain amendments in the
Delimitation Commission's
Order No 5 dated the 2nd
June, 1066, relating to the
State of Bihar,

(4) Order No 17A publishegq in
Notification No. 8. O 3876 in
Gazette of India dated the 8th
December 1966, making certain
corrections in the Delimi‘a-
tion Commission's Order No,



